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LEGISLATIVE ASSEMBLY. 

TFedne8dllY, 9th February, 1938. 

The Assembly met in the Assembly Cham ber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
iD. the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

F AOILITIES FOB SEOBET.ABIA.T TRAINING IN UNIVEBSITDlS. 

177. ·1Ir. T. S. Avinasb.ilingam CheUiar: Will the Secretary for 
Education, Health and Lands state: 

(a) whether Government have received replies from all universities 
withregsrd ~ gil'fing l a ~ t.t:aPing; 

(b) whether any have agreed to give such training; and 

(c) if so, when they are gOlag to :l&egin ? 

Sir GitJa Shankar Bajpai: (a) No. 
(b) and (c). The attention of the HonourabJe Member is invited to 

the reply given by 10e to his starred question No. 958 on the 1st October, 
1937. No additional information has been received since. 

1Itr. T. S. AvinaabiliDgam Ohem&1': May I know whRfu universities 
have uot replied yet? 

Sir Girja Shankar Bajpai; The Andhra University and the Punjab 
Univeraity. 

Blr. T. S. A'9'iDaIIIIDinpm Ohetti&l': Msy I know the reason for this 
great delay? 

, Sir Girja Shankar 'Batpa.i: I think that qoostion Ollght to be edchessei 
to the University authorities, not to me. 

Mr. r.1cU.Dd. Baval.ra1: Have you expedited them? 

8tr CJirja BhaDIrar BaftJai: How do I expedite a University? 

1Ir. Lalchand lfavalra1: Write to them to send a reply soon. 
( ~7 ) 
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NEGOTIA.TIONS WITH TIIJII GOVERNMENT OF ITA.LY ABOUT THE RECOGNITION 
OF; INDIAN M:J:DICALDEGREES. 

178. *Kr. T. S. Avinasbi1ingam Ohettiar: Will the Secretary for Educa-
tion, Health and Lands state: 

(a) whether the negotiations with the Government of Italy with 
regard to the recognition of Indian medical d('grees have com& 
to any conclusicn; and 

(b) if so, what is the result of the negotiations? 
Sir Girja Shankar Bajp&i: (a) and (b). The negotiations are still in 

progress. 

Kr. T. S. AvtnasbUjngam Chettiar: When do they expect to finish the-
negotiations ? 

Sir Glria Shankar Balp&i: It depends on the Italian Government more-
than on us. 

Kr. T. S. Avinashillngam Ohettiar:. In the meantime since many 
Italians are practising here, will they take action? 

Sir GirJa Shankar B&jpai: I am not aware that many Italians are-
practising in India. 

DEVELOPMENT 011' INDIAN SHIPPING. 

179. *1Ir. T. S. Avinashllingam Ohetti&r: Will the Honol,l1'able the 
Commerce ~ nl  state: 

(a) whether the proceedings of the Shipping Committee of the-
Imperial Conference have been received; 

(b) whether the maintenance of adequate Indian shipping was COD-
sidp,red in the committee·; and 

(c) if so, what were the conclusions with regard to the development 
of adequate Indian shipping,' 

](r. H. Dow: (a) Government have not received the proceedings, but 
they have received a "Summary of Proceedings" of the Imperial Con-
ference which includes a summary ()f ~ proceedings of the Committee 
on Shipping Questions. . . 

(b) and (c). "The Committee on Shipping Questions reviewed the 
position regarding British shipping in relation to the needs of the severaf 
parts of the British Commonwealth of Nations and realised that the main-
tenance of adequate British shipping was a matter of common concern to 
thp. countries of the Commonwealth". The term "British Shipping" here 
denotes all shipping registered as British whereVer the registration be 
effected, and: therefore does not differentiate between shipping registered 
in India and that· registered elsewhere within the British Commonwealth 
of Nations. 

](r. B. Das: Did the representatives of the Government of India put: 
forward t.he claims of Indian shipping in that conference? 



STARRED QUJlSTIONS AND ANSWERS. 

Xl. B. Dow: This was nota shipping conference, but was a committee 
of the Imperial Conference. The Government of India 'did not put 
forward any representations. 

)[r. B. DIS: Did the Government of India address any letter to this 
Eihipping committee about Indian shipping in any way? 

JrIr. H. Dow: No. 

Kr. T. S. Avinasbmngam Ohetti&r: In view of the fact that Indian 
shipping il:! not on a very high level, may 1 know why Government did not 
t.ake any steps to press forward their claims? 

Kr. H. Dow: Because this particular committee was not coneemed 
with the question merely of Indian. shipping: they were an Imperial body 
dealing with questions which concerned the shipping of the whole empire 
in relation to other countries of the world. 

Kr. Manu Subeci&r: Have Government received any representation 
from Indian shipping on this subject? 

Kr. H. Dow: We have received representations from Indian shipping. 
yes. 

Seth Govind »as: The Honourable Member has just Said that this 
committee was dealing with the shipping of the Empire as a whole: ~ 
India not included in the Empire? 

JIr. H. Dow: Yes. 

Seth Govind D88: Then, what was the reason why no representation 
was made by the Government so far as Indian shipping is concerned 1,' 

JIr. H. Dow: Because this shipping committee was not dealing with 
the affairs of the separate units of the Empire: it was dealing with the 
conditions of British shipping, -including-Indian- shipping, as -s. whole in 
relation to world problems. 

Seth Govind Das: Are the Government not aware that the present 
condition of Indian shipping is very bad and that this committee was 
dealing with the whole question of shipping and VIas it not their duty 
to represent the Indian case? ' 

JIr. President (The Honourable Sir Abdur Hahim): The Honourable 
Member has pointed out more than once that it had nothing to ~o with 
this committee. 

JIr. X. Santhanam: Mav I know if the Government of India were 
in Bny way represented in tlus committee? 

A 2 
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. ,lit ..•. Dow:. This ~o l ll  was 8 8ub-committee of the Imperial 
Conference on whleh IndIA WBS, as you know, repl'eeented. 

~  X. Santhanam: Did the representatives of the Government of 
ladl8 take any part in this Mub-committee? 

Mr. H. Dow: I believe not. 

Mr. B. Das: Did not the Government of India at that time receive 
~  memorandum o~ the Indian shipping companie8 to represent their 
~  at the Imper181 Conference sub-committee? 

=lit. B. Dow: 1 shaH require notice of that question: I am not sure 
"oother representations were made in connection with this committee 
01' some other eommittee, 

Mr. B. :bas: Will the lIonouroble Member take it frGm me that the 
Government of India here and the India Office in London did receive 
the memorandum from the Indian shipping companies to represent their 
interests ~ 

Mr. H. Dow: Vl e have received large numberB of representations from 
Itl-dian shi'pp'ttrg, but ndt relevant to this parti<lu,lar matter as far a'8 I 
am aware. 

1Mr. If. ".Iosbi: Mav I ask. in view of the fact that there is a 
~a a on in Great :S'ritta.infor reducing the employment of Indian 
lascars on British ships, if the Government -of India will give instruc-
tions to their representatives on the committee or conference to protect, 
the interests of Indian lascars? 

•• II.. DOw: I IIrID afraid, Sir. ·tme Honourable Member is muddling 
thisC01mlDittee with the Imperial Shipping Committee. which is quite 
a different body. 

'8LUJO' IN mE COTTON PRICES. 

180. *1Kr. "l'. IS. AVIilai1IDfiJgam CJItetUar: Will 'the ·Sem-etary for Unc&-
tion, Health and Lands state: 

(a) whether they are aware that the price of cotton has gone down 
very low ana. that there is a feeling 'that it may go '4lown 
much lower'? 

(b) whether they have investigated the reasons for this fall in prica; 
if so, what are the reasons; and 

(c) whether they propolle to -consider the advisability 0f taking aome 
steps to prevent the fall in price? 

Sir Girja Shankar Bajpai: (a) Government are aware of the fall in 
prices. 

(b) A bumper American crop, which is estimated 'to be tbe largest 
since 1931-82, an adverse world stoCK situation, the policy of economic 
self sufficiency pursued bv certain foreign countries and the continuation 
of the Sino-Japanese conflict appear to be the main causes of the slump 
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(c) p ~ n a op  for an increase in the illlPort duty on foreign. 
cotton have been received and are under ~ m na~n  

)D. T. S. A.viDUIUUDg&m Ohet.tiar: Have the Government of India. 
now received a copy of the proceedings of the committee appointed by 
tht! Indian National Congress in this matter? 

Sir Girja Sh&uka,r Bajpai: Not from the Congrese, but I have seen that· 
report in the press. 

lJr. T. S. A.viDashilingam ~ a  Have they considered the sug-
gestiqns made therein? 

Sir Girja Shankar Bajpai: There is a subsequent question about that: 
I shall answer that in due course. 

Mr. Bhulabhai 1. Desai: Are the Government aware that the season 
for marketing cotton in large parts of India will soon be reached and will 
the Government of India expedite the decision on the question of the 
import duty? 

Sir Girja Shankar Bajpai: The Government of India will do what theI 
can to reach as early a decision as possible on the question of an import 
duty. 

Kr. Bhulabhai 1. Desai: What I wish to emphasise is, will the Govern-
ment see that any increase in the import duty may be too late if not 
taken in proper time? 

Sir Girja Shankar Bajpai: That point will be taken into aecount. 

Dr. Sir Ziauddin Ahmad: Mav I ask whether the Government h8'ft1 
examined the export figures to various countries and in what countries 
there is a special deficiency of exports? 

Sir Girja Shankar Balpai: About that also there is a separate questiQU 
later on. 

NECESSITY FOR SAFEGUARDING THE INDIAN INTERES'f'S UNDER ~ 
TRANSPORT CO-ORDINATION BlIL OF KENYA. 

181. ·Seth Govind Das: Will the Secretary for Edt:catlOn, Health and 
Lands please state: 

(a) whether Government have received a copy of the Transport 
Co-ordination Bill of Kenya; 

(b) whether Government have examined the prqvisions of the Bill 
together with the representations from Kenya stating the 
Indian view-point; 

(0) whether Government have ~~ the proceedings of the Kenya 
Council discussing the first reading of the Bill and the deli-
berations, if any, of the Select Council sat up for tl;te purpose; 

(d) whether he will lay on the tahle a copy of the Bill; 
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(e) whether it is B. :fact ~ a  the rules no' India.n would be 
appointed to the Lmensmg Boord; 

(f) whether it is a fact that ,tbeK.,en.y.a .Government ha,\l!e ,Wned 
down the request of the Indian community in ,that colony 

C for the appointment of an Indian Member on the Board; 

(h) 

whether it is a fact that country craft 8I!d motor buses in that 
colony are mostly owned by Indians' and these are sought, 
under the provisions of the Bill, to be controlled so as to 
minimise competition with the Railways; and 

whether Government haveniade -any ~ m al - or 
modify the provisions of the Bill to safeguard Indian interests; 
if not, the reasons of Government therefor '? 

Sir Girja Shankar Bajpai: (a) and (d). Yes. A copy of the Bill, as 
passed, is placed in the Library of t.he House. 

(b) The Bill was introduced in the Kenya Legislative Council during 
the first week of November. The Government of India did not receive 
any representation from the local Indian community, except a telegram 
on the 26th November, stating, inter alia that the Bill had passed its 
'seClOnd reading and been placed before a Select Committee. It did not 
explain what precisely the objections of the Indian community to the 
Bill were. A memorandum containing their objections was promised but 
has not yet been received. Nevertheless, immediately on receipt of the 
telegram, the Government of India suggested to the Secretary of State 
for the Colonies that consideration of the measure be postponed'. They 
also made representations to His Majesty's Government on the merits 
of the Bill in the light of the observations made by Indian Members of 
the Legislative CO'.lncil of K'enya during the discussion in the Legislative 
Council and their own examination of its provisions. The Bill was passed 
c;}nthe 16th December, 1937. 

(c) Government have only recently received advance copies of the 
verbatim reports of the Kenya Legislative Council on the second and 
third readings of the Bill. The proceedings of the Council during the 
first reading and the report of the Select Committee are awaited. 

(e) The section relating to the establishment of the Transport Licensing 
Board and its composition does not preclude the appointment of an 
Indian. 

(f) Government have no information to this effect. 
(g) One of the objects of the Ordinance is to prevent wasteful com-

petition between motor and other forms of transport with railways. 
Government understand that Indians in Kenya do in fact have consider-
able interests in tlle lorry and inland water transport business. 

(h) YflS. In p~  to the Government of India's representations His 
Majesty'g Government stated that should specific objections arise to any 
of the provisions of the Bill when it has been enacted, they will be 
examined and, if necessary, amendments will be considered. On the 

. 'basis of this statement, correspondence with the Colonial OfRce is in 
progress. 



STAl\RIID QUlISl'IONS A1O) ANSWUS. 

'Beth ~  Are the Government aware, with reference to clause 
.(e) 6f ~ on  that though Indians are not debarred from becoming 
1;D.embers of this Board, yet when no provision is made for such appoint-
ments of Indians; no Indians are appointed in practice? 

Sir Girja Sb.&Dk&r Bajpai: That is exactly the point which we are press-
ing upon His Majesty's Government, namely that Indians should have 
representation on this Board. 

Seth GovIDd Bas: Are the Govemmentaware that when this Bill was 
being enacted the Indians in the Kenya Legislative Council wanted two 
Members on the Select Committee and their demand was rejected, and, 
therefore, they did not co-operate with the Select Committee? 

Sir Girja Shankar Bajpai: That has appeared in the press, yes. 

Seth Govind Das: Are the Government aware that this attitude of the 
Government of Kenya is considered as anti-Indian, and this attitude has 
been persisted after the present Governor of Kenya has been appointed? 

Sir Girja Sbanka,r Bajpai: I.do not know that that arises out of this 
question. 

RESEARCH FOR UTILISATION OF COTTON IN OTHER THAN TB1I7 TEXTILE 
INDUSTRY. 

182. *lIlr. Qovind V. Deshmukh: Will the Secretary for Education, 
Health and Lands please state whether any research work has been made 
:a8 to the use of cotton in any industry d ~ textjle? If so, what ~  
t.hese? . 

'Sir Qirja Shankar Bajpai: Detailed information is being collected and 
will be communicated to the Honourable Member as soon as it is ready. 

Kr. Govind V. Deshmukh: When win it be ready? 

Sir Qirja Shankar Bajpal: I think that general information will be given 
by my Honourable friend, Mr. Dow, in answer to question No. 186. 
Detailed particulars ought to be available in a day or two. 

PROTECTION OF THE RIGHTS OF INDIANS IN MAURITIUS. 

183. *J(r. Badri Dutt Panda: (a) Has the Secretary for Education, 
Health and Lands seen the statement issued by the Imperial Indian 
Citizenship Association, BOI!lbay, regarding the genesis of labour trouble 
in Mauritius (published in the Hindustan Times of the 18th January, 1938, 
page 9): 

(i) that out of the population of four J.akhs, the Indians number 
265,796; 

(ii) that Irulians are debarred from higher posts and no elected 
Indian is represented in the Legislative Council, while thera 
is only one nominated Indian member at present in the 
Council; 
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(iii) that in the CommitflioD m EnqlJiry ~ I S~  ~ the-
grievartees of (1) ,low .agee, M'ld ~  d~ o  ~  ~  ~  
Of. tbe 'V'8riety ofsogar-eane known && Uba l ~ and 
(3) swindling by inH.l:mtJdiates, no Indian representative finds. 
a place; 

(iv) that there had been. mariy crises of strike8, poliee firing and 
victimisation; and 

(v) that the poor law allowance for Indians is very small? 
(b) What action, if sny, is being taken by the Indian Governmsnt to· 

prot.eo, the rights of its nationals in Mauritius? 

Sir GirJa 8Makat B&jpIi: (a) Government have seen the statement. 
referred to by the Honourable Member. 

(b) As regards matters within the scope of the Commission of Enquiry, 
the attention of the Honourable Member is invited to my reply to part 
(b) of Mr. S. Satyamurti's starred question No. 837 on the 28th Septem-
ber, 1937. His Majesty's Government have been addressed with regard 
to the other points mentioned in the statement. 

Mr. KobaDIal Saksena: When was this letter addressed? 

Sir Girja Shankar BaiPai: The letter was sent on receipt of the repre-
sentation from the Imperial Citizenship Association, about three weeks ago. 

Mr. Badri Dutt Panda: Have Government pressed the claims of Indians 
for representation on the Legislative Council ? 

Sir GirJ. Shankar Bajpai: The representation of Indians on the Legisla-
tive Cmmeil is not affected either by the riots Or by the question of poor 
law. 

'INSULT TO SETH GOVIND DAB, M.L.A., BY AN AFRICAN LIFTMAN AT 
DURBAN. 

184. *1Ir. Badrl DuU Paade: (a) Is the &cretary for Edueation, 
Health and Lands aware that Seth Govind Das who comes from a 
respectable family and is a front bencher of this Assembly was n~ l d 
by an African liftman who refused to take him in a lift at Durban? 

(b) Has the Indian Government taken any action On this matter l' 

Sir Girja Shankar Bajpai: (a) and (b). The Honourable Member pre-
sumably ~  to the incident ~  h!!oppened in ~ premijles of the 
Standard Bank of South Africa iQ Pretoria. The matter was mm d a ~l  
taken up by the Agent General in the Union with the Manager of tb,e 
Blj.nk who has offered a full apology and has taken steps to prevent any 
similar incidents in future. ' , 

seth Govind l)aa: Are the Govl:\l'Jlment aware that a similar n d n~ 
took place after that apology was given? 

Sir Girja IhaDkar lIajpai: Yea, Sir, with ,'ery similar consequences 
nlWlely, with an apology and a' promise to take steps to prevent any 
aimiltu' inc\dents in futUN. 



STARRED QUKSTION& AX!) A)fSWKRS. 

Mr. BaUi'DIIM! II ~ Ma.y I.now, Sir, what ao o~ bave "the 
Trustees and GaaMiDfl of·lndiadn EDgland" have taken in this matter? 

$tr. Girja ftalI.kar Bajpai: What action does my friend ~  enOtly? 

•• Baclri Datt Pad.: Tbey should see that such insults will not be 
hurled on Indians in future. 

Mr. )[ann Subeda.r:· Does the Honourable Member know that he may 
bave been himself there and the liftrnan would ht.ve insulted him jUBt th_ 
same. 

¥r. Prtsid.nt (The Honourable Sir Abdur Rahim): Next question. 

PoSITION RELATING TO fiANCBISE TO BE GIVEN TO INDIANS IN CEYLON. 

18.1), * .... Bad:rt Dutt Panda: (8) Will the SecretAry for Education, 
Health arc! Lands be pleased to state the position in Ceylon regarding the 
ffaDchit'tI io be jl'iven to Indians? 

(b) Did thE' Government of India's Agent in Ceylon meet the Honour-
able the EducatioD ME-mber at Madras in tbis connection? If 80, with 
whr.t results? 

Sir Girja Shankar Ba.jpai: (a) The Honourable Member vresumably 
refers to the Village Communities (Amendment) Ordinance. 'rhe Ordin-
ance, which the Ceylon State Council passed, has been reserved by His 
Excellency the Governor for the signification of His Majesty's pleasure. 

(b) The Agent of the Government of India in Ceylon did meet the-
Honourable Member for Education in Madras and discussed with him recent 
developments of interest to the Indian community in Ceylon, including 
those relating to the Village Communities Ordinance. The Government 
of India's decision not to allow the recruitment of labour for Ceylon unless 
the question of the Ordinance was satisfactorily settled was taken long 

. before the mterview referred to by the Honourable Member. 

SLUMP IN THE COTrON PmC1j:Ii. 

tl95. *Prof. N. G. ltaDga: Will the Secretary for Education, Health 
and Lands be pleased to state: 

(a) if he is aware of the terrible slump that has set in during the 
last few months in world markets for Indian cotton; 

(b) what har. been the fall in the prices of Imiian cotton since this 
slwnp has set in; 

(C) what were the causes for this slump; 

(d) whflt markets had been affected, so far as our cotton exports are 
concerned; 

(e) what has been the reduction in the total exports of our cotton 
to the principal importing countries of the world; 

tAnswer to this question laid on the table, the questiOlier being abeent. 
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(f) whether &ny -action has been taken by Government to-arreet the 
effects of· this slump on Indian cotton-growers? 

Sir Girja Shankar Bajpai: (8), (c) and (f); I would J;&6r the .Honour-
able Member to the reply I have given to question No. 180. 

(b) and (e). I lay on the table statements which give the reqnired 
information. 

(d) The fall is common to all markets. 

~ Bhovting 1M weekly qvotGlionB oJ Row CoU4m, M. G. F. G. Br.oach and lruIu: 
NOlI. 0/ wholuale pricea 0/ Raw Cotkln at Calcutta and Bombay from June, 1937. 

Index No. of Index No. of 
raw cotton raw cotton 

prices eM pri_eM 
Weekly quotations of raw cotton, M. G. F. G. Calcutta. Bombay. 

Broach at Bombay. (Per Candy of 784 (Prices in July (Pricee in July 
IbB). 1914 = 100). 1914 = 100). 

(Source : (Source : 
Indian Trade Bombay La-

Journal). hour Office). 

-----. 
RB. A. Delivery. 

1937-
June 4 240 0 July·August 1937 1 11 233 0 

18 227 0 J 101 98 
25 225 0 

July 2 218 0 } 9 215 0 
16 207 0 89 90 
23 206 0 
30 193 0 

August 6 194 0 I 13 187 0 
20 183 0 ~ 83 85 
27 178 0 J 

.8eptr. 3 190 0 April.May 1938 ') 
10 188 0 , 
17 183 0 ~ 71 84 
24 179 0 J 

O.w. I 188 0 } 8 163 0 
15 165 0 71 84 
22 164 0 
29 161 0 

Novr. 5 155 0 ') 
12 161 0 ~ 70 19 158 0 79 
26 164 0 J 

Deer. :l 163 0 : I} 10 165 0 
17 168 0 74 79 
23 172 0 
30 167 0 .\ 



, ~ STARRED QUESTIONS AlroANSWERS. 

lI ~la m n  showing prioU oJ -Indian' cr.nd AmeriC(Jn (]otton cr.t Liverpool wiIh l'cr.ritiu 
. ~ cen.I. 01 Indian on American) fr!lm JVM, 1937. 

---
1937-

June 4, 
11 
IS 
25 

July 2 

~ 

9 
16 
23 
3() 

Aug. 6 
13 
20 
27 

flept. 3 
10 
17 
24 

Oct. I 
8 

15 
22 
29 

Nov. 5 
12 
19 
26 

Dec. 3 
10 
17 

Calcutta 
Bombay 
Karachi 
Madras . 
Tuticorin 

Middling Good Staple 
'American Fine Broach 
d per lb. d per lb. 

7·31 6·23N 
7·06 a'06N 
6·92 8'02N 
6·95 6'05N 

6·87 5·93N 
6·98 6·01 N 
6·85 5·87N 
6·60 5·69N 
6·12 5·30N 

6·20 f)·36N 
5·93 5·19 N 
5·78 5·08 N 
5·63 4·95N 

5·56 4·87N 
5·46 4·75N 
5·33 4·53N 
5·08 4·33N 

4·89 4·05N 
4'75 3·93 N 
4·82 4'04N 
4·89 4·12N 
4·83 3·98N 

4·55 3·80 
4·63 3·93 
4·55 3·87 
4·64 3·99 

4·65 3·97 
4·70 4·02 
4·81 4·05 

N = Nominal 

m ~la m n  showing ezportB oj Ootton. 

1st September to 22nd January. 

1937-38. 

8,036 
2,72,964 
1,95,054 

12,790 
4,368 

4,93,212 

Paritiu 
(per oent. on 
American). 

85·2 
85·8 
87·0 
87·1 

86·3 
86·1 
85·'1 
86·2 
86·6 

86·6 
87·5 
87·9 
87·9 , 

87·6 
87·0 
85·0 
85·2 

82·8 
82·7 
83·8 
84·3 
82·4 

83·5 

I 
84·9 
85·1 
86·0 

I 85·4 
85·5 
84·2 

1936-37. 

10,041 
7,27,530 
5,70,506 

45,987 
21,213 

13,75,277 



[rh FEB. 19M. 

&wu IN·'1'& CQTro.Jt ~1 l  

t 187. *Prot. :N. G. Ranga: Will the Secretary for Education, Health 
and Lands DE' pleased to state: -

(8) if be Das .aad eitber thefnll report or the press report of the 
Committee appointed by the Indian National Congress to en· 
quire into the ways and means to fight the slump iI! cotton 
prices and to help our o ~n o  

(b) if so, if he has considered the suggestions made by the C IIl~ 
tee. that the o ~n  should grant export of cottQQ or one 
inohaDd less st"plll; and 

(C) what, are the conclusions of Government in regard to those ~

gestions? 

8¥ Girja SbaRkar Baipa1: (8). Government have seen the press. report. 

(b) and (c). If an export Bublridy and prohibition of import of cotton 
of one inch and less staple are the suggestions the Honourable Member 
is l'eferring to, Government qo not consider that they will have the desil'tl.i 

~l  

, STANDARDISATION OF WEIGHTS AND MEASURES. 

tiBB. *Prot. B. Q. RaDga: Will t.he Honourable Member for Commeree 
be vleased to state: 

(a) if he is aware of the fact that there is no uniformity in the 
weights used in different parts of the country, and as a oon-
sequence, much inconvenience is caused tv traders and 
merchants; 

(b\ if he is aware that when paying wages to labour, false weights 
are used by the employers ; 

(e) whether any recent enquiry had been made to ascertain the best 
measures to be adopted to bring about the needful uniformity; 

(d) if it is not a fact that with the existing authorised weights, there 
is no adequate staff to supervise and bring to book dishonest 
merchants and elIlPloyers of labour, and there is not sufficient 
strictness to prevent the abuse of false weights; and 

(e) whether he will consider the advisability of appointing an Enquiry 
Committee to recommend measure to secure a country-wide 
uniformity in weights, and also to secure a strict and reliabJe 
enforcement of the standardised weights? 

JIr. B. Dow: (a) Government are aware that there is a lack of 
uniformity in the weights and measures in use in different parts of India, 
and they have no reason to doubt that this is causing inconvenience to 
tradeli\ and m an ~  

(b) ':{'he Government of India are not prepared to admit the truth of 
this ~  1:\ general proposition. 

(c) and (d). The appointment of supervisory staff to prevent the use 
of unauthorili'ed weights and measures in the Provinces is a matter tor the 
Provincial Governments. 

t Answer to this o~ la.id on the table, the questioner being absent. 



STARRED Qll'ESTIONS AND ANSWERS . 

. . (e) Under 1l!re new eonst1itutron the Gove!'nment of India hatre power 
to legislate only'£or the l l ~ 1)f tttandsTds of weight, and the 
i.}uestion of standardising weights on an all-India basis is at present receiv-
lug their attention. They do not, therefore, eonsider it n~  at 
present to appoint such an enquiry committee. 

MANUFACTURE OF ARTIFICIAL SILK IN INDIA. 

tI89. *Prof.tI. G .... : W.i:Il the H(mour8lble Member for Commerce 
be pleased to state: 

(a) if Gover<W'Jlent are awace 01 the grea.t demand for artificial silk, 
which is largely imported from Japan; and 

~ i{ GOV8WmeAt IBre prep&l'ed to examiBe ~l  of manu· 
facturing it in India·? 

Ilr. B. Dew: (a) Yes. 
(b) This matter has been eng&ging the attJelqtiolJ. .of :the ktdian Central 

~o on Committee for some time, and certain praliminary experiments to 
determine the suitability of various Indian cottons and cotton linters have 
been carried out by that Dody. The Committee has reoontly sanctioned 
.a grant for an experimental plant, intended to test the possibility and cost 
()f producing chemical cotton 'for an at'ti'ficial mlk mdulltry from Indian cotton 
lmters and short staple cotton. 

The Imperial Council of Agricultural Research and also the Indulltrial 
Research Bureau are co-operating actively with the Indian Central Cotton 
Committee in this matter, and the Bureau has already made two inurim 
lIepOrls to the Committee on the possibilities of the production of artificial 
.uk in India. 

>R1I:COlDlBN&ATIONS G-F TIlE ABBOTr-WOOD COMMITTEE. 

100. S~ GofbldDaa: Will the Secretary for Education, Health 
smd Lands please state: 

(a) whether Government have received the recommendations of the 
Abbott-Wood Committee; 

(b) whether Government contemplate giving effect to any of the 
recommends tions so made; and 

(c) if so, the specific recommendations that Government have de-
(}WeQ ·to give .effect to? 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) and (c). I would invite the Honourable Member's attention to the 
reply given by me to Mr. M. Ananthasayanam Ayyangar's starred question 
'No.,68 in this House on the 'lst February, 1938. 

PENSIONERS AND OFFIO"ERS SERVIN'G n; INolAN STATES. 

191. *Kr. Sham Lar: Will the Honourable the Leader of the House be 
~ a d to ~ a  

(a) the number of British Government pensioners and Indian officers 
(Europeans and Indians) serving respectively on the Slst 
March, 1937 in different Indian States on salaries of more 
than rupees two hundred per mensem; and 

t Answer to this question laid on the table, the questioner being absent. 



LEGISLATIVE ASSEMBLY. [9TH FEB. 1938. 

(b) if the number of such men is fairly large, whet!:er Government; 
propose to take any action in reducing the nr.mber? , 

The Honourable Sir lIripendl'a Sircar: The information is being collected 
and will be supplied in due course. 

UN STARRED QUESTION AND ANSWER. 

EXPORT QUOTAS OF TEA ALLOTTED TO INDIA. 

24. Mr. Brojendra lIarayan Ohaudhury: Will the Commerce Secretary 
plesse state: 

(a) the total quantity of export quotas of tea allotted i;(} Imlia under 
the International m~n  for the years 1936-37 and 1937-
38; 

(b.l ~ o al quantity of export quotas allotted to the estates in 
India, which did not produce any tea during the years 1936-
37 and 1937-38 and the percentage of export quotas of such 
non-producing tea estates in relation to the total quantity of 
export quota allotted to India for the years 1936-37 and 1937-
38; and 

(c) the total quantity of export quota allotted to estates, which dill 
not produce tea to the full extent of the quantity of export 
quota allotted to them but produced only partially during 
1936-37 and 1937-38 and the percentage of the quantity of 
export quota by which they fell short in relation to the total 
quantity of export quota allotted to India for the years 
Hl36-37 and 1937-38? 

JIr. 1I. Dow: (a), (b) and (c). Information on certain points has been 
called for from the Indian Tea Licensing Committee, and a reply will be 
laid on the table of the House in due course. 

ELECTION OF MEMBERS TO THE PUBLIC ACCOUNTS COM-
MITTEE. 

Mr. President (The Honourable Sir Abdur Rahim): Honourable Members 
will recollect that on the 7th February, 1938, I informed them that the 
election for the Public Accounts Committee, if necessary, will take place 
on Thursday, the 17th February, 1938. Subsequently it has been repre-
sented to me by the Secretary of the Congress Party that the proposed 
date wI1l debar the Members of his Party from participating in the .election 
as they will be away from Delhi from the 15th to the 22nd February, on 
account of the annual session of the Indian National Congress. Having 
regard to this difficulty I have now to announce that the election for the 
Committee will take place on Friday, the 25th February, 1938, instead of 
Thur'sday, the 17th February, as previously fixed. 



THE INDIAN RAILWAYS (AMENDMENT) BILL. 
\.> (INSERTION OF NEW SECTION 42 B.) 

Mr. PJ8IlcleDt (The Honourable Sir Abdur Rahlm): Legislative-
BUlinesR. 

'I"he lIcmODr&ble Sir Thomas Stewart (Member for Railways and' 
Communications): Sir, I move: 

"That the Bill further to amend the Indian Railways Act, 1890, for a certain 
purpose (lnallrtion 01 new ,ection ~  be taken into consideration." 

In Chapter Vof the Indian Railways Act as amended by the Adapta-
tion d ~ of 1937, certain statutory powers are conferred upon the-
Federal Railway Authority in respect of such matters as relate to the-
rating of goods, the fixing of terminal charges and such like subjects. There-
is, however, one important omission. No statutory power has been con-
ferred on the Federal Railwav authoritv to fix maximum and 
minimum rates and fares. This process: however, which I think 
it must he admitted if': in the public interests, has been carried 
out bv the executive authority of the Central Government ever 
since 'railwav administration in India was started, and we-
propose now "to give this process statutory recognition. The necessity 
for doinl:! so arises in this way. By virtue of item 20 in the Federal ~ 
lative List 'in t,he Schedule to the Constitution Act, the power to legi21l\te-
in order to regulate maximum and minimum fares is vested in the Centre. 
With legislative power goes the executive power necessary in order to put 
into effect the relevant legislation. It follows, howeve!", that if there is 
no statutory enactment, there can be no executive powers, and the result 
of that pos'ition is that when the Federal Railway Authority is constituted, 
it will be unable to carry out functions which the Act contemplates that 
it "\\--ill carry out,-in partiic1l1ar section 1 ~4 of the Constitution Act contem-
plates that the Federal Railway Authority among other functions will he 
eoncerned with the fixing of maximum and min'imum rates and fa!"es. It 
is for that reason, Sir, that this amendment of the Railwavs Act has been 
broughi\ forward. In conclusion, I may say that this am ~dm n  like the 
rest of the Railways Act will cease to have force when a Federal Act has 
been passed or, if no such Act has been passed, within five years after the 
institution of Federal Government. Sir, I move· 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to amend the Indian Railwa.VR Act. 1890. for a C ~ a n 

purpose (In8l'.rtion of new Bl'.ction !'2Bl. be taken into considera.tion." . 
Mr. President (The Honourable Sir Abdur Rahim): There are severa! 

notices of amendments, of which two are for circulation The first one is 
~ the names of Mr. Santhanam and Mr. AnanthasaYBnam Ayyangnl'. T 

may point out that it does not mention the date by which the opinions 
are to be sent. 

1Ir. X. Santban&ID (Tanjore cum Trichinipoly; Non-Muhammadan 
,Rural): I propose to add "by the 1st of January, 1939". Sir, I beg to 
move: 

"That the Bill further to amend the Indian Railwavs Act, 1890, for a certain 
purpose (In,ertion of new 8ection jlRl, be cir(!l11ated for the purpose of eliciting 
opinions thereon by 1st January. 1939." 

( 481 ) 
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[Mr. K. s.mtha.nam.] 
This appears to be a .hort Bill, but I am afraid like.:he cobra's sting, 

it is a poisonous Bill· FDr the 19.st one year and m"re, ,we have ~ n 
aBking for some inform&tion regard1ng the GovernmeDt's ~  .out 
",he Statutory Railway Authority, but every time we have been ftfuaed. 
any kind of information.. We have been told that.ao pmpQ.ials l ~ yet l:/iiady 
for publication about the Statutory Railway o ~  8mt a DiU 'hag 
been brought before us to confer some authority on the Statutory Railway 
Authority. Even now the Mover of this motion has not tllk-en the House 
into confidence as to when they propo<;e to constitute the Statutory Raihvn:; 
Authority and what .Mri of negotiatiOllS or contract will1>e ~ d n o 
Wween the :Statutory Railway Authority ood the Government of 
lDdia regarding VBTiOO8 matters i1il.clud'iDg tAe payment of on ~ 
to the general revenues· Secondly, this Bill proposes to eonfer statu-
tory powers on the F'ederal Railway Authority to fix maximum and 
minimum rates. As it is, the Government of India have been exercis-
ing l1hm power. So fur as the Goverwnent of India have ooen exercising 
this power, the Statutory Railway Authority inherits it automatically 
but, to the extent tlmt they .have not got this power, I suggest that we 
.mould !lot li8htly confer this power, because, reading the Governmeat 
of lDdia Act, this is on-e of the few powers left with the Fadel-al LegHl-
lature in connection with railways. Whether after giving this power 
-to tft.e Statutory Rwwa'V Authoritv, it wall be oonsidelled a matter <0f 
policy or not ~ n doubt. In BeCilion ISS, it is l!ltateft: 

"If any 4iapute arises under t.h.U; sub..aecbioll bet._ the F.ederal Go:verJlJllleDlt and 
the Authority as to whether a queati9n is 01' is not a guest.idn .of poliCJ. the deciAon 
of the Governor-General in his discretion shall be tinal." 

For insta.nce, if the Statutozy Bailway Autbority contencistbat their 
exerc.iae of the power to fix maximum ani minimum iares is BOt a 
questio.n Gf policy and is a mere question of &dministratJionaoo, on the 
other harul the Federal Ministry contends that it is a question of policy, 
then .the dispute will have to go to the 'Governor General and i;he 
Governor General in his discretion Wlill dOOide whether it iSB question 
of policy or of administration. If he decides it is a .qnestion of mete 
administration, then the Federal Government will have no control over 
this part of the business. 'l'herefore, I suggest that thIis Bill means 
that the only power, the little power, that is left to this Legislature, 
with reference to the railways under the Government of India Act, is 
'BOught to be taken away and tae ~o o l  notea8H!f 'allow hhlr! to 
be d ~  ~ n~ a  the. p 1 ~ ~o 1d ~ d l opportuBityto 
scrutlmse thls Blll and all Its mplicatlOns alll.d, therefGl'e, tBis motion 
for circulation is being moved by me. I hope that all the sections of 
the House will support this motion and give the commereial organiea-
~ on  the p~ l  the politJicians and everybody concerned an opportun-. 
lty to examme It, before the little power .given under tile GoveI'!lll'lent 
of India Act to the Legi&l&ture t&Ila eJaecutive of .tBeF-ederal Govoem-
ment is transferred to a new authority, which is still in the wonm of 
the future and the nature of wltich has not yet been d.iselosed by the 
mover or any spokesman of the Government of IBdia. Sir, I move. 
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Mr. President (The Honourable Sir Abdur ~ m  Amendment 
lJlQved:\ 
.. : "That the ~ ll "further to &;mend the Indian Railways Act, 1890, for a \l&rtain-
purpose (Insertton of new sectIon Jt!R\, be circulated for the purpose of eliciting: 
opmlJJlA t.l:tti_ by 1st JanllRY. 1939." 

. lit.' Bhulabh&1 J. ~aal (Bombay Northern Division: Non-Muham-
madan Rural): Mr. President, I rise to support the motion for circula-
tion. and I shall briefly enumerate the different provisions of the Act 
and the stage at which the transitory condition of the Government. of 
Tndifl stands today. The point\\'hich has got to be borne in mind in 
oriler to" appreciate the necessity and the value of circulation is .what 
I may call shortly the transitory ~ a  at whieh the Central Government 
of Tndia st,ands tq"day, and it is only when the full impl'ications of it 
arp nnderE't.ood that t.hethin end of! the wedge, whether intended or 
unintended. which is sought to be put in by means of an apparently 
innocent looking Bill, fo" which the Mover t.oday gave no reasons 
what.ever as to it.s immediate urgency or requirement. will be apparent. 

The objec.t of this. Bill requires examination. It. is stated thus: 
This Bill is intended to remedy an omission in the Indian Railwavs 
Act of 1890. Therefore, this Act. worked for 48 yea\"8 without. requiriDg 
all amendment. of t.his nature. T think the Mover might easily be 
laughing, at all events, in his cheek" if he had realised the case he hall 
made or has dared to make before this House, after a period of 48 years. 
He has not made it part of a regular Bill relating to the Railways which 
might he examined in all its bearings by the House. The Statement of 
Ohjects and !teasons further says: 

'''This Act contains, at present, no provision that gives Government the power to-
pl'e8cribe maxima and minima rates and fares for rnilwaYB in India, C'..overnment bas. 
however, exercised this power since the belrinninl!:. of railway dperat.ion, over all 
railways in India, irrespective of whether they are owned or managed by itself or 
by private companies or by Indian ~ a p  loral anthol'it.ies. or Provincial I!'overnments. 
To give this power of the Central Government statutory recognition, until such time 
a8 a new Federal Railway Law is passed, 6r for a period extendinl!' for five yean 
after the Federation, an amendment to the Indian Railways Act haa been found 
necessary." 

To anyone with a modicum of common sense, it must be obvi0\ls that. 
the resson given here cannot clther bear examination or that there is 
more than what is contained in the reasons given here, I may claim ro 
say this, that I have rarely Rpproached measures merely AS a matter of 
suspicion because they emanate from the opposite side, but undouhtedly 
when a measure of this kind is put forward and when even oirculation of 
the matter is so far as I can see not intended to be agreed to, the sus-
picion even if it did not exist is bound to arise in the minds of Members 

'of this House. 

Let me state what is the transitory p08ition in which we stand today. 
Part VIII of the Government of India Act, 1985, beginnipg with section 
181 and endipg ~  ~ on 199, has not been brought into operation 
and the House will see this from the Order in Council which was made-
on thp 18th December, 1936: 

"Whereat! by secMon tbt'ee hundred and twenty of the Government of IndiaAet. 
~  (hereafter in tlli8 Order referred to ss 't.he Act:l, ill it pr(lvidt>d that theprori-
II I~ pi ~a  -Act otbflrtbBn ~ flf Pll-rt II ~ o  shall, ~  to 3l\Y p ~ 
I!roV1810n to the contrary,' roMP. mio force on a date to be appomted by His Majesty 
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in Council for the commencement of Part III ~  ~  His ~ ~  m COIIB.cil 18 
empowered to fix, an earlier or later date for the commg mto operat.JUl of an,. particular 
provisions of the Act: 

And whereas by the o ~ n  of India ~ n m n  and Tl'&IIIIitory ~
sions) Order, 1936. it was provuled that t.he provIsIons of Part VIII. of t.J;1at Act, -:-
(which" the. part which " 11010 material tOT Me p ~  o! C6l1,!GflMtfOll •• y, .th,s 
HOWle}-"should come into force on such daU>.s &8 HlS. Majesty m Councll might 
thereafter appoint .  . ." 

And, so far as I am aware, no order fixing the date of this Pal'! ita,; 
been made in terms of that Order in Council. The transitory stage at 
which, therefore, the Government of India stand today is that Part VIII 
is not in  operation, and therefore the situation is that the Government 
of India today has the same powers as otherwise existed under the 
a~l a  Acts and the powers accompanying them Or corollary thereto 
which have been hitherto exercised by the Government. It has not been 
stated, even as a reason for this Bill, that any difficulty has arisen because 
of the power which has hitherto been exercised by the Government of 
India to fix maxima and minima rates for Railways of all types; I do not 
wish to go into the detailed description which is given in this Statement 
of Objects and Reasons for that purpose. It would, o~  appear 
that it is an anticipatory preparation for an occasion as to the date of 
which neither the House nor anybody else nor even the Leader of the 
House with his astrological knowledge is in a position to pronounce. 
Therefore, it is the astrologer alone who knows when and under what 
conditions Pa!i VIII will come into operation. If that is the situation, 
what is the excuse for occupying the time of this House in trying to rush 
before it a measure conferring one particular item of power upon 8 
Federal Railway Authority which has yet to come into existence and 
not merely come into existence as· a matter of formation or organization, 
but come into existence as tbe result of the first step to be taken, vi •. , 
putting into operation Part VIII of the Government of India Act? You 
will see from the powers and authority of the Federal Railway Authority 
when Federation comes into enstence, which are to be found in section 
181, that these are material for the purpose of considering the reason 
why this House ought not to agree to undertake this measure at this 
stage: 

"(I) The executive authority of the Fp.neratinn in n ~ of the regulation and the 
conRtruction. maintenanr.P. and oPf'ration nf railwavR ~ all M exercised by a Federal 
Railway Authority (hereinafter referred to as 'the Authority'). 

(2) The said execntive anthoritv p nd~ to t.he calTVinl[ on in connection with 
any Feneral railways of such nd ~ n l  as. in the onin;on of the Authoritv, it is 
~ p ~ n  should be rArried on in ~nn on thprpwith and to .tlul making and car.,. 
mg mto effect. of . arrangements With other persons for the . carrying on by ,thol!e 
persons of such nndertakinl[s: 

Provided. that. as respects t.hpir nnwprs unner thi. Ruh·spcl,inn. the Authoritv 
al~ be ~ l  to any rp.levant n ~~ nn  f'If' any F"npral. Prnvincial or n~ 

Indl~n l~  ~nd to l ~ releva.nt nmvIPlnns of ~ ... 1~  'Ofanv ,YPderated ~ a  but 
no~ ml  10 thl" ~ on phsll M rnn"t ... ' .. ~  l.mlhn!! the nmvisinnp M Pa\"t VI of 
thiS Act regulatmp; t.he relations of the Fp:deration with, Provinces and S~  

(3) Not.withstanding an n~ in this ~ on  tbe· Federal Governrbeni or its 
officp.ra shall n ~n m in rellarn. tn U,P. mnstruct,lon. eQninmp.nt. and onerat.inn of rail. 
ways such fu,!ct1ons for. I1f.Cllrm:r t.he ~ safetv .hoth 'of mernhfll'R cif the· ll1 ~ d of 
J)f!"!'ons op ~l l  the .'"'!,lwavR. lDrl",hnv t,he holdinq of iwmiries intot,l.@cauRetJ-"or 
!lCcldents. 8S m the oPlntnll. of t,hp. Federal ~ nm n  «hrmld be perferine' by' erl!ons 
mdepel!dentof the Allthonty and of any raIlway administration.' : P . 
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So much of Part X of t.his Act as provides that powers in relation to railway 
~  of the Federation shall be exercised by the Authority shall not apply in rela 
tion to officers of the .F .. d l ~l Government employed ill the performance of any of the 
functions mentioneh in this sub·section." 

And you will find, Sir, when you come to the subsequent sections 
that there is a provision made 8S to the extent of the .control th3t would 
be given to the Federal Legislature on the questions of policy relating 
-to railway administration, notwithstanding the fact that executive author-
ity is conferred on the Federal Railway Authority. It has been pointed 
out-but it requires a little more explicit statement,-it has been pointed 

-out by my Honourable friend, Mr. Santhanam, that the Act itself con-
templat.(>s that a question may easily arise as to where the proper line 
is to be drawn between policy and matters of executive authority. and 
provision, therefore. has been made in the Act that. on that the opinion 
of the Governor General shall he accepted or shall be final. But before 
we have yet corne to the stage where the Act has come into operation, 
before the Federal Railway Authority is formed. and before a questicm 
has arisen whether or not a p.articular matter falls within this matt,er 
of principle or falls within a matter of tlle executive authoritv, it is 
sought practically to be defined by this Act that, in so far as the fixing of 
maxima and minima rates is concerned, it is not a matter of policy but. 

'it is a power to be conferred on the Federal Railway Authority without 
any question or examination,-whether it is a nlRtter of principle; whftt, 
if an issue is joined, will be the decision of the Governor General, nnc1, 
apart from the question of joining the issue, without nd n~ from all the 
sections in the country, either trade or the ordinary traveller who would 
be interested in the decision of matters of this character' as being either 
the customers of the Railways or as providing the cavital for which interest 
is to be paid from the revenues to which it contributes, what thev think: 
and it is somewhat difficult to understand whv todav in respect of :t matter 
which has gone on perfectly smoothly for forty-eight years ann until the 
Federal Railway Authority is brought into existence, this Bill is sought 
t.o be forced on this House. 

It has also to be considered, when you come to think of it, that there 
-is another matter. It was contemplated at the time of the Parliamentary 
Committeo Revort that there wouIn have to he an Indian Act dealing with 
t.he whole field of railway authority, based undoubtedly on the powers 
which would be laid d ~ l in the Constitution Act. The few sections of 
the Constitution Act undoubtedly lay down the principlef', and whereas a 
complete or comprehensive measure is necessary for that pur-
pose, if at all a section of that kind were needed, it would have been 
perfectly easy for tbe Parliamentar:v Act to have included in it this 
particular section, in which circumstances it is true that this House would 
bave been perfectly helpless, but the very fact that ~  was omitted from 

'the Parliamentar:v ~  is sufficient evidence or testimonv to the point we 
are now making, vis .. that it is a matter entirely within the sphere or 
intended to be left to the sphere of this Legislature after considering all 
the points of view and all the provisions that such an Act provides. I 
would like to call attention to paragraph 893 of the First Volume of thc 
Joint omm ~ po  in which this matter has been dealt with: 

:"The ~  ~  ~ ~ ~ no~ (',.enAral' will possess ?f taking action in ~  
of his 8neclal reBPt>nslhllttles (mcJudm,g, of course .. that l~ n  to all:v m.atter WblCh 
affects the ReserVed Departments) must ext.And to the gIVIng of dlrecttons' to €he 
'Rail:.ny Aut\tority'. '. . ., We haye 'crinAi<J8l"Ild: thl'l. ~n on whether. ~  Sfattrtolj 
basis for the new Railway AuthorIty should be proVIded by the ConstItutIon Act or 
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by Indian legislation. Thel"e' would IHl ol o ~ advaptages in havillg iI, being at 
the earliest pOBsihl ... date a Statutory RaIlway AuthoJ'lty on ol ~l  as. closely as-
possible, both in composition and POWt'l"S, wIth th", o~  winch wiIl funchon after ~ ~ 
establishment of the Federation, and we see no objectIOn to. ~  necessary steps. ~n  
taken to thiB end in India. . liu t even 80 we are clearly of oplll~on that t he. Con ~l on 
Act must lay down the governing principles upon which this mpo ll n~ piece of 
adininistrative machinery should be based, and o~ n l  that the p o ll ~  of the 

~  (anli any suhsequerlt) Indian enactnllmt on thl" matt .. r shol1lr1 ('nnfonn 'WIth tbOH" 
principles. " . 

In other words, if it had been regarded as a matter of Iprinciple. it 
would have found a place in the Parliamentary Act. But if it is left' 
to the legislative powers of the }<'OOeral Legislature, then it is .rather pn,· 
mature to say how a particular power or authority will fit in with the' 
rest of the scheme which would have to be in:lluded or embodied iJi till 
Act to.be brought before the Federal House for the purpose. I, there· 
for-e, sugaest that as the Indllln RailwaytiAct a~ \\'orked with,)\it any 
difficulty. for over half a cental'Y, no m~ l a  occasion has arisen for its 
amendment. On the other hand, the manner in which this ~ sought t.o 
be brought before ,this Rt>use clearly shows that it is intended to be disjoint· 
ed from the whole scheme of the Indian Act to be put and embodied and 
brought before the Federal ~ la  and its anticipation is not only. 
fraught with suspicion hut frRug-ht with great danger T, therefore. support 
the motion for circulation. 

)Ir. Jl. S. hey (Bexar; ~on- amI dan  Sir, I would have yery 
much liked my friends on the Congress Benches to have opposed this 
motion rather' than move an amendment for circulation. However, as 
the motion is before the House, I rise to support that motion. The thing 
is this. Here we have got, a Bill put before liS fol' con;;iderat.ion to the 
effect that certain powers.'Rhould be delegated by this Rouse to the Federal 
Railway Authority, The Federal Railwav Authority, as a matter of faet. 
as contemplated' by the Government of India Act, has not come into 
existence, although the Adaptation Order has no doubt introduced certain 
provisions by which the present Government for eertain pUl1l0ses is allowed 
to function as a Federal Railway Authority. But the Federal Railway 
Authority which the Government 'of India Act really oontemplates and for 
which provision is made in Part VIII has not COme into existence in reality, 
In fact, as has already been pointed out by the Honourable the Leader of the' 
Opposition, Part VIII of the Goyernment of India Act which deals with 
the constitution, functions and powers of the Federal Railway Authoritv 
has not yet come into operation and it is left to His Majesty's Government 
to fix some date on whiob it may come into operation later on. Now 
that ~ the case, itbeoomes Somewhat difficult to understand whv ~ 
it that the Government. of India should think it necessarv to come before 
this House with a piece of legislation asking for certain powers to fix thp. 
ma.xima and minima of rates to be given to that body. 

. One of the mo«t o o~ l  features of the Federal scheme. ~ 
IS condemned throughout tIns oountryby almost all sections of political 
pa ~  ~ ?ount for anything i? the pUblic life of this country, is the 
creatIon' Of. 8, ~ la ~  Federal RaIlway Authority which will he more or 
l lp~ ~ll  lI ld~p nd n  of oontrol of this IlowIe. Up to this tllne 

~  no oecatI1onior thIS House •• Jthougf! it''has tried in triMlv ~~  
, ' ". 
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. ways, to express its opinion on that question. Government has not yet 
-come before ~  House to secure the approbation of this House for a 
principle like the one whic):! is embodied in the Government of India Act 
-on that point. Up to this time all thiR has been done by the Parliament, 
and if we huve to submit to anything it is not because we like it but 
because we Hre helpless in the matter. It is because we find ourselves in 
this position that we are complaining 80 far as this Federal Railway 
Authority is conoemed. C ~ changes are made by the Adaptation 
-Order, which is not an Act of this House but which is also made hv the 
Pa.rliament it.l!elf. So, technically Bpeaking, if .the Federal ~ a  
Authority has t{lchrtically com,e into existence today, it is not becam,e 
. thiH House wanted it or this Rouse has created it, but it has come iuto 
·existence in spite of this Houa,e.. But if tbiB Billis accepted by us today, 
then, in my opinion, we give our assent in a direct manner to a bodv 
'1i1te that coming into exHiteJ;lce. If we do SO; we shall be in a WlW C I~
mit.ting ourselves to the position of the Federal I{ailwa.Y Autboritv ~  eon-
templated by the GovernD:\.ent of India Act. .  . 

Now, the Federal Railway Authority is u part of the Federal scheme 
:itself a SChtllhe to which We are opposed tooth and nail .. We do not 
want' that Federation to come and all 'the paraphernalia' which that 
Federation contemplates. One of the things that are contemplated is this 
Federal Railway Authority and, therefore, as a matter of prinoiple, I 
would ask the Honourable Members of this House not to accept the 
-principle of this Bill' at all. 

Then, it has been very rightly pointed out that the Indian Railways 
Aet had been in existence for 80 mQny years and the occasion for the 
fixing of the maxima and minima rares must have arisen more than onoe 
.during all these years. and that power has been exercised by the Govern-
ment of India without any difficulty or doubt having been ever !"aised or 
.any difficulty having been really created in the way of their exercising 
that particular right. 80, if this power of fixing the maxima and mmima 
ra008 not only for the State Railways but also for the Company Railways 
could ~  been exercised ~  the Government of India during all these 
. years WIthout any difficulty, where is the need for the Government of 
India to come hurriedly before this House and ask it to sanction a measure 
'of this kind which is to invest them with that power? All that if; stated 
is that the power is there and it is being exercised' but the Goi'ermrient 
of Ihdia is anxious to have the statutory recognition of that power. If 
they could do these things without statutory reoognition for all these 
.vears, I am sure they can continue to do so for some time more also 
.till the Federal l~  comes into existence. 

Seeondly, ] take exception to this llleasure for this teaSOD altso that 
the Government of Indiacoutelnplates not only the constitution· of a 
Federal Railway Authority but an a~ o  arme(t with all th? powers 
Hnd for which the Goyernment of IndIa ought to come before thu; o ~  
with a proper measure. What that Federal a l~a  Authority will he is 
.a matter which we are entitled to know and the sort of t,hing they want 
~n be nd ~~ only when they m~ out with a fu.ll t1t;Id .comprehen. 
slve meaimre glvmg all the powers wInch that a o l ~  J!; I ll ~ d ~o 
have. 'Vhen that whole picture ",iII be .present before ~ l  House. It. Will 
be proper for us to say whether the pnrhcular p0wcr l~  IS now cJamled 
l;hould be criven to that. body or shouJ(1 be retamed by thiS Honse. 'Vhen 
this Houf!eo is Rsked t() part' with eerblin powers,. which it has technif'ally 
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got, because the very fact of coming o~  this HouseFithe., m a~  
of this kind shows that the real power of fixmgthe maXIma and numma 
rates is in the hands of this Legislature and that this Legislature is now 
asked to part with that power and delegate it to the Federal Railway 
Authority, it ought to look at the matter with great care and caution. 
So, the power which at least in theory IRpossessed by this House is to 
be delegated. Now, before we delegate any ofoUl' powers to anybody, 
we want to know who is it that is going to have that power? What is 
the nature of. that particular body which wants to be possessed of this 
power? In order to have a ctimplete idea. of that statutory body caUed 
the Federal Railwav Authority, it is necessary that the Government of 
India should come ·out with a comprehensive· megsure showing its c:6m-
position llnd its various po~  andfundions,and, in that case, it shall 
be proper for' us to' know p ~ and how far the powers' of this HOl,lBe 
should be pnrted with 'and delegated to that particular bodyohiot. ,But 
to come before the House with a l1'Ieasnre 'asking fbr one 1ittle 'power' 
~ in mY"opinion really intended not so. p1uch to get t4at power at all. 
but to corwnit this Hous,a to. thepqsition .of having. accepted the necessity 
of a ~ a Sttttutor:y Railway Authority as contemplated by the I ~ ll-
ment of India Act_.· ' . 

1, therefore. think that this ,mafterrequires to be 'sel;iousl,Y considered 
and this House also should have the 'benefit o o ~S  public opiriion 
before it can make up its mind finally on this subject:' In order to get 
time to consider the implication of a rne8sure like that with all its pro;..; 
and cons and. in order that we should be' in a position to understand what 
cultured public opinion thinks of a Federal Authority invested with such 
powers that we want this Bill to he circulated_ I l ~ there will ve 
no harm in allowing a measure like tbat·togo before the public for theit" 
opinion. Therefore, for tbese reasons, I am in favour of the motion for 
circulation, although I would have liked ·to oppose the Bill and kill it 
this very moment now and. here. But in the absence ,of anv motion' 
like that, as the second, best thing, ·1 wish to support the m~ oll for' 
circulation wbich hac:! heen moved bv my Hm10nrable friend ~  
Santhanam. . . 

Sir Muhammad yamin Khan (Agra Division: Muhammadan Rural) : 
Sir, we met: in London in 1933 to discuss the question of theestablish-· 
Rlcnt of a Federal Railway Authority. and then we expected that the· 
Bill would be brought before the Assembly sometime in 1934 at the lat.est. 
We have been waiting up to now these four years to see if a Bill will bf 
presented before the Assembly establishing a Federal a l a~ Authoril.\·. 
Year after year, Session after Session. we thought that the Government 
would place the Bill before the Assembly to const.itute a Federal a l ~  

Authority. Unfortunately. we had differences with the European sect.ion 
of the Members of the Committee who happened to be there. Though 
we Indians were all unanimouR on our Ride, we were opposed by the 
European element in that Committee. Owing to tbat difference of 
opinion, we could not get this Federal Railway Authority Bm presented to 
this Assemblv. We were often told in the discussions in Lonrlon that it 
might not be' possible to have this scheme put before this House and that 
it might have to go before Parliament j! we were not unanimous. But. 
we the representatives of India. all Hindu ana 'Muslim 'Members of th" 
IJegisJature who were Members of that Committee \rE'rE' unanimolls on< 
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that point. Now, he find that after a lapse of a long time this Bill has 
come before us .. , Onr:- prineiple was accepted there and that Wad the 
unanimous wish of all the Members of all Parties of which the Legislative 
Assembly was composed at that time, namely, that there should be Hail-
way Authoritv. This was the unanimous wish and we were all unanimouR 
on' that point. 

Some Honourable Members: Not at all. We do not want this Federal 
nallway Authority. 

Sir Muhammad Yamin Khan: All the Members in the then Assemblv 
were agreed. 1. meant tbem when 1" referred to 'we'. Sir; having agreed 
to that principle,it is not ~ for a!newA'Bsembly to go back and say 
that whatever the previous Assembly has done 'wlUl' wrong and weare not 
bound. Of course, the present Assembly is Dot bound to aecept what, the 
previous Assembly did. 'But Hon()urable m ~ ~ ~ of 
the then Assembly and wh'ostill Continue ,to be Members of the present 
Assembly and who endorsed their signatures to that principle cannot go 
behind this. 1 at 'least, as one of, -thesignatOlies, quite agtee til&tihe 
Statutory RailwayA11thority is, beneficial for the purpose of India's pro-
gnss. It js' certuinly • not, very pleasant to me or to many Honourahle 
Members on this side ,of the House that we should part with our powers 
which we have got aslegislatom. ,Certainly the delegation of the powers 
of the Assembly to the FederaLUailway Authority may nob :be pleasant 
at all to any of us. 1 can quite understand that. But the prinCiple is 
that you have to run the railways on business lines. You have to leave 
the Railways to be mlmaged by men who know business lines properly 
'and who can be trusted to run the railways on sound financial and business 
I n ~  Having accepted the principle that a small body of businessmen 
should be put, in charge of Railwavs. it does not matter even if we circulate 
the Bill. . 

My Honourable friend. Mr. Aney, said that we could not accept eVen 
the principle, and he was of opinion that if we agreed to the motion for 
circulation. it would amount indirectly to out aceepting the Federation 
Scheme, because the Federal Railwav Authoritv is based on one scheme 
which puts up the Federation. Tha't may be' an objectionable point of 
view. But leaving aside that point of view, I think the Bill is so simple 
that it does not need any circulation. If the views of the public are 
required on the question whether Federation is wanted or not, those views 
are already known to us. Those views have already been given out bv 
the Congress, by the different Associations and by so many other bodies. 
They all unanimously say they do not accept the Federation as embodied 
in the Government of India Act at, all. So to get the 3ame views again 
hy circulating this Bill, is unneCef'lSRry. But if the House thinks that 
th1" Bill should be circulated to get only that opinion, T for one will have 
no ohjection to it. 

The Honourable Sir 'I'hoDlll Stewan: Sir, I must confess that this 
debate has developed along somewhat different li.nes from what 1 had 
anticipa.ted. 1 believed that the issue that 1 was presenting to the House 
was a fairly simple one. 1 had come forward with no such Machiavellian 
designs as the Honourable the Leader of the Opposition would lead the 
House to think. To me it appeared that there was no new principle in-
volved in this Bill at all. There was to be no fresh recognition of the 
F,ederM Railway Authortiy because the India.n Railways Act already con-
fers a very large number of powers on that body. Nor did I think that 
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.  . I involved in the process ot ~ ll  tht:l maximum 

there was any new pnnClp e . I .... th pre 
d ., rates Nor did I attempt to demonstrate t 111;11 In ~ ..-

an uummum . .  h I di RaIlways 
sent ciroumstances there was an inherent defect ill t. e .n an 

Act. I said quite frankly that ,!"e were l~ l la m  ~  ~ ~ 
. contingency, though I 8m not m a pOSItion to sa) w en h a 

12 NOON t' is likely to arise. But, as I say, the debate . as 
con mgeney foll th preVIOUS 

developed along different lines, and I do not propose. tOt' o~ th: Federal 
speakers in their defence or att. ack. on ~  eonstthltu 10'!". 0 .. t ength of 
'1 A th't But I do realise SlI' that ere IS a s  r 

~a ~  ~  o~  to which I am ~ll ~ to defer, and 1 l>m prepared 
to accept the motion for circulation. 

JIr ... A. JUmall (Bombay (iity: Muhammada,u Urban): Sir'.1 ~~d 
like to hear a little more from G?vernment as to ~  thIs. ~Ill 11' 
introdueed ahd ibs real need. I am not lllfavour of a motlOll for ClI'$lla-
tiOn bat on the contrary am entirely opposed to the Rill; and therefore, 
unless Government really wish to place their case fully before UI!, I shall 
be obligeclto oppose both the motion for on d a ~o  of the Bill as well 
.8S the motion for circulation. I am re811y surprIsed that Government 
shtmld take thematteY 80 lightly. and I also regret t,hat the Con ~  

Party should have moved only for eit'oulation. 

Sir. there is a d~ n  principle involved in t.his matter. My Hen-
Durable friend. Sir Yamin Kh,IoD. ~d that this House has acoopted the 
principle of a .Statutory Railway Authority. (VOtc68 f)/. "Never. ") What 
has thia HOUle aooepted '/ The last expr688ioo of opinion that "'6.'S given 
by this HOUle was that the entir'e Federal scheme is not aceeptable to 
the House;, and now this House cannot say that the Bill before UN ""hose 
main purpose is to give statutory recognition to thl:l d~al Railway 
Authority should be circulated for public opinion. What is there to get 
public opinion about? Here is a Bill whioh seeks to give power t.otoo 
Federal Railway Authority to fi" llllixill1um and. minimuIU rates. I do 
not see what useful purpose will be sen'ed by having this Bill circulated 
for opinion. It is quite obvious that in the Ol'dinary normal COurse thf:l 
Railway Authority have and should have the power to fix the rateR. We 
-are not opposed to that; and to that purpose whose opinion 110 ,nYu want'? 
But the question is, are we going to be a party. directly 01' indirectly, to 
the enactment of this patt VUI in the Governrnent of India Act:'· 1 
refuse to be a party to it and so long as we ('an help in thiR 
House we should not accept that position. Government have forced this 
whole }<'ederal scheme upon us; we are opposed to it and it will be most 
inconsistent for us to quietly allow Government bit by bit and "tep hy 
step to hring into force, directly or indirectly, thi!; scheme to which \VA 

are so deadly oppoSE-d. :rhereforCt lJ'4Pnnt.bP, Q P8oJ.'t.:vto . ~ l p n l  • 
so far as. I am concerned; lind' hll;Ro'llgn f u'ave nelt had an opv"rlu.nity 
of consultmg the members of my Party, as I was away.frQm De!hi for the 
laRt few days, I hope t.hey will agree with me. So far as we are con-
eerned, wen.re opposed to this Bill and we will, ~ ol  oppose :llso the 
motion for circulation." . 

J&r. )I. Aea! Ali (Delhi: Gen6l'al): Sir," l' welcome the expreflsion of 
opinion which hall praceededfrorntbe Leader of t,he nd p nd~n  PA,I'ty 
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and also the expression of opinion from the Leader of the Congresll 
~ ationalist Party. I think now I should explain t.he position of my Party. 
Unfortunately, it is not always possible for. us to ascertain the viewtl of 
different Part.ies beforehand. I may say that if other parties are left out 
we are certainly in a minority although we may be the largest single group 
in the House. If only the Independent Party had met and come to this 
decillion and if only the Congress Nationalist Party had met and come 
to this decision, we would have been the first to oppose not 
merely the consideration of this Bill but every stage of it; and we 
would : be . prepareo ~ do so ROW if wt' 8rt' a.AAllreo by the other 
Parties that they are behind us or With us. That is the position. 
We &Coopt n~  the principle of this Bill nor it. provisions. We sim-
ply wanted a dilatory motion because we were not quite certain ~  
the Houselltood. That is the only reason and that has been our dili-
-culty all aloag. We would haft taken up as strong an attitude 818 is 
poeaib1e againllt this Bill from the very start, but time and again our 
·difficulty haa been. .  .  .  . 

irr ... .I. • .JfDQ&h: Sir, I ma.)' point out to, tw HonQurable Member 
-that Jheles8 hetaIks about .it .the better, beoouBe there is no co.QPet'a-
tion and o ~ on among the various Parties, and it is not possible. If 
the Congress Party .will in futUfE' observe a little more of that· 1 think 
we might agree beforehand.' . 

lb .•. .a.aI.All: I welcome this expression of opinion trom the 
Leader of the Independent Party. imd I can assure him that 80 faT f.1I 
we ate ~~1 n d we are prepared to lend eyer." possible co-operation to 
:any other Party. . 

Ilr .•. A • .JiDnah: Do not say it, but do it. 

Jlr .•• Ala! An: We have been doing it all along. The only difii-
.nulty is ~a  the Independent Party do not often meet. However, Sir, 
-that is n6t the point. I atn only trying to atress the fact that we are 
definitely opposed to the whole of this Bill.-to the principle as well as 
the Mutents of this Bill. And lam absolutely certain that the Mover 
-of the motion from my Party will be only too ready to ask the leave of 
the House to withdraw the motion straightaway and allow us to kill the 
Bill outright. 

Mr. B ... .Josbi (Nominated Non-Official): Sir, the Bill which we 
'. are discussing this morning is of serious importance from .the constitu-
tionBJl point of view. My Honourable friend, Sir Yamin Khan, said that 
those who met at London had agreed to the establishment of some or-
a~l a on for controlling the Indian railways. So far he is right. Those 
'of us who had met in London and considered the question of the con-
stitution of the St.at,ut.ofY Railway Authority had agreed that there should 
be. some organisation for the control· of the. Indiart railways. But most 
·of us at that time thought, and even think now, that any organisation 
that is to be established for controlling the Indian l'ailways should be 
established by legislation in India. Sir, we wanted the Railway Autho-
. rity to be ests'blished by legislation passed by the Indian Legislature and 
not by Parliament. Unfortunately the British Parliament in its wisdom 
has incorporated certain sections in the ActdeaIing with the Federal 
Railway Authority which cannot be amended hy this Legisalture. It has 
'inc'orporated in't,he Government ofII'ldia Act certain other sectidm; which 
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it can amend only with the previous sanction of the Governor General. 
'l'he British Parliament has shown want of confidence in the Indian 
Legislature in this matter. I would, therefore, like that the Indian 
Legislature should not approve of any legislation which will give recog-
nition to the Statutory Railway Authorjty established by the British 
Parliament. 

Moreover, Sir, coming to the Bill itself, if the object of the Govern-
ment of Indi81 is to take power to themselves to fix maximum and :mihi-
mum rates, that is not what, the Bill has done. In the Statement of 
Objects and Reasons it is stated: that they want to give statutory recog'-
nition to the power which the Government.. of· India" ·is; now: ex-ercising 
for· 'fixing maximum and minimum· rates., hut the Bill does Ilotgi-te the 
power to the Governmenb of.., India, it,· gives the' ·poWer' to 
the Statutory Railway ;·,Authority .. 'When . the Federationoomea 
into existence, I hope it will not, but, if itoomes ·into e;{-
istence it is not the Federal GovernIl!ent. "Qi, pdiir .. Wich 
will halve the power of 'fixing maXimum and minimuw, 'rate'S: that ·power 
wnI betaken 'Ilway from the Federal Government. and given ,tiO the Fede-
ral Railway Authority. If, Sir, the Government of India wante'd . the 
Central Government to possess the"power,they shobldhave 'intr<:>duced' 81 
section here that the Federal Government of' India shall possess the 
power and not the Federal Railway ,Authority. ~o l p  .o,f..i the 
present Government of. India is n~  the., Fed.eralRailway Authority, ,but 
the Federal Government of Ind ~ and if we pass this m a~l ll  the Fede-
rai Government of India will lose its power to control the maximum ami 
minimum rates. 

" ;, .': .1' ; 

The Honourable Sir. Thomas. Stewart stated .thatAihis: la ~ is. 
necessary on .account of the fact that ~ fixing of maximum and mini-
mum rates is a Federa.l subject. Simply because a subject is given in. 
the Federal List it does not mean that the Federal Legislature w.m have 
full control over that subject: EcclesiasticaJ matters,. Army, External. 
Affairs are all in the Federal List, but that does not mean that .the· 
Federal Legislature is. going to get control over these l ~  i' T.he 
subject of fixing maximum and minimum rates On railways'. m&;y be . ~ .. , 
F:ederal subject, but the Federal Legislature may not have..p0wer-l am 
not ~ n  whether it will or will not have--of fiDng mes. Birt jf 
we once give this power to the Federal a l a~ Authority, . it is quite 
possible that the Federal Railway Authority may say that the }'ederal 
Legislature does not possess the power now to take away those po'wel'fl 
from them because it is not a matter of policy, and that the Federal 
Legislature and the Federal Government have only control over the 
policy of the Indian Federwl Railway Authority. If that Authority take' 
the view that the fixing of maximum and minimum rates is not 8. ques-· 
tion of policy, and if the Governor General agrees with that view. neither-
the Federal, Legislature nor the Federal Government will possess any 
power to control the maximum and minimum rates. I hope, Sir, that 
this Legislature will not pass this Bill. I am in favour of the on~  
put forward by the Honourable Mr. Jinnah that we should oppose the· 
motion f,)r the cODsideration of this Bill. 

1Ir. B. Daa (Orissu Division: Non-Muhammadan): .In opposiDs ~ 
motion before the House . . . . 
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The Honourable Sir Nripelldra Sircar (Law Member): Which one are 
you opposing? 

1Ir. B. Das: The one which has'heen moved by the Honourable Mem-
ber for Communications. 

1Ir. President (The Honourable Sir Abdur Rahim): You should speak 
on t.he amendment that has been moved. 

_r.B. Das: In opposing the motion for consideration I regret that 
the Honourable the ~ l m  for Communications has not he en kept booked. 
~ his department .  .  .  .  . ;'. . . " 

1Ir. President (The Honourable . Sir AbdUl' Rahim): The amendment 
b!:'fol'!:' t·h!:' House is the amendment for circulation. 

lI[r. •. Ananthasayanam Ayyangar (Madras ceded Districts and 
ellinoor : Non-Muahmmadan nUllal): Cannot a Member speak both on the· 
Rill and on the amendment? 

.• ,IIr. Preaiden$, (The B.oooul'$ble. Sil: Abdur, Rahim):: First the debate 
will be 011 eirC\llation aud thea ~ lo  will gp ·00000to the other amend· 
~n  You had better speak ont'Mmotion of MJ-: Santhl1onam. 

·Mr ••• ' Ananthasaya.nalnAnangar: So far as we at'e concerned cer-
tauily we are opposed to the principle -of the Bill and the motion for its 
consideration, but after hearing a number of friends speak, it is noj; 
postfible to say whether they ale : supporting one .side or the other, and 
ali :\1embers,' contrary to their speeches, get into a' different lobby, it is 
not possible t.o determine even today what the support 'is so far as any 
pa1"i:icular D'IDtion is concerned; 

. Kr. X.A. ~a  I have made it cleal' that I am opposed to the 
motion for circulation. 

)(r. JI. Ana.nt.haaay&na.m an ~  We have heard speeches and 
speeches; at the start it appeared that we were receiving support. but 
&.t the end it was a different matter. Ma" I speak on the Bill ur on the 
amendment? • 

, 1Ir. President (The Honourable Sir Abdul' Rahim): Mr. Santhanam's 
amendment is the motion before the House. 

JI[r. X. Ananthasayanam Ayyangar: I am a party to it. Und'er the 
Government of India Act, 1935, the Central Legilltlature has the power 
t.o fix rates and regulate them. That matter is Ii very important one 
for the future. of India and its trade. The Cent,ral Legislature cannot 
abrogate all these powers by signing it away to scme other authority, the 
l<'ederal Railway Authority. I most certainly think that this Bill is ultra 
vire.q in this sense. Under section 192 it is obligatory for the Federal" 
Legislature to Bet out the prinCiples on which the rates may be fixed. 
Even if (l Commit.tee he appointed or the }<'ederal Railway Authority clothed 
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with p'0wers to 'fix the actual rat.es to be adopted, the principles on which 
those rates will have to be fixed will have to be laid down by the Federal 
Legislature. I would request 8 perusal of section 192: 

"A Bill or amendment making provision for regulat.ing the rates or a l ~ to loe 
,charged on any Railway ~ all not be introduced or moved in either Chamber of the 
Federal Legislature except on the recommE'ndation of the Govemol' General.'· 

I believe the intention in making a separate provision under section 
192 is that the principles regulating the fares and rates have to be 
generally indicated by an Act of the Central Legislature, though the 
principles may be worked out in practice and sehequles prepared by 

.another authority. The Central Legislature cannot giye a cartr hlanche 
to any other authority. Mr. Srinivasan in his book "Railway Freight 
Rates" says on 117 page in para. 20: 

"The Tribunal should be directed bv Act of Parliament ~o to fi" in the first 
instance the ,st..ndard rates ;u; to prQvide that each of 'the RMIWIIY Comparnes 01' 
groups of Railway Companies shall with good management be enabled hy charging 
~ i'IrteB ~ earn 'sufficient revenue to pay all their costs. charges and I'xpenBeS and to 

~ l  a fair rate of profit. The Act should indicate ;<-hat m prel!ffllt CirC\linlltaTt<'f'8 
'IS to be deemed to be a fair rate of profit." 

The Federal LegiBlature should be clothed with the p ~ to:; say: 
thitl is a fair rate of Ji'l'Otit, and nothing more than that i!Juiht to be' taken 
by so fixing rates and Iales. ~ ll l  unfortunately for the industrial 
development of the country, a new principle of administration has been 
introduood in this country, that ~ p 1 ~ that l ~la l  lIkould 
be worked on bu,iness principles l1 ~ means that profit is the QIlls 

.,collcern. I say that it must be, subject to the other principle, that it. 
~l  cater to the improvement of trade and industry in this country. 
Even if in some casea the railways do not actually give any pl'9ftt that 
tbey might be expected to give if it is I ~  done on business principles, 
I woulil say that the dominant and chief purpose for which tbe rail-
WHyS should be run and should continue to be run is that ~  trade and 
industry of this country ought to be p ll~d up so that we m~  beoome 

·one" of the most important trading nations of the world. Unfortunately, 
tlJat consideration has receded into the background after the enunciation 
of this principle that the railways should be run as a purely ~ n  
~on n  To avoid all this and lest more€mpnllBis ithauldbe IsM on the 
pt-ofit basis than upon . .. . . 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is really going beyond the motion: he must confine himself tJo 
-the amendment. 

Mr. M. Ananthasayanam Ayyanga.r: I would like that all the trades an(1 
interests should begivell an opportl)llity.:to ~4 l l l - ~  Ophtioll'.-s to· 
whether it is deairable that the authon'ty vested in the Federal Legis-
lature to fix these rates or the principles on whic4 these rates should be 
fixed, ought to be signed away to the Railway Authority. It is for that 
rsason that, it is necessary. that the trades and interests aU over the 
(.ountrvshouid be on l ~d  That is an essential argument to support 
:t,bl' motion for circulation. I was referring to ,1;1 similar provision in the 
same book where the ~ n  for Transport appoints a panel of. trades-
,1:nen and eyen of o ~ in the railwaYB from time to f,Unt' ~a d n  
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these rat.es and fares. I say that the Federal Railway Authority is not 
r.ompetent to go into this question. The question might arise whether 
the Federal Railwny Authority, which is clothed with such large powers 
of I working the railway administration, should also be worried with the 
business of fixing rates and fares. There may be a separate rates and 
fare!' committee as in ll ~and  for thai purpose it is necessary that thf' 
Bill should be eirculated so that the views of various organisations ma~  
fw obtained. I support the motion for cireulation. 

Honourable Members: The question may now be put. 

.. Mr. President (The Honourable Hir Abdur Rahim): The question is: 
"That the question Le now put." 

The motion was adopted. 

111'. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill furth('r to amend the Indian Ra;lways Act, 1890, for a certain' 

purpose (/nllertion of flew section J.1JR). bE' circulat-ed for the purpose of eliciting 
opinions thereon by bt. January. 1939." 

The motion was adopted. 
The Assembly t,hen adjourned till Eleven of the Clock. on Thursday., 

the lOt,h February. 1938. 
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